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BEFORE THE HON’BLE NATIONAL GREEN TRIB UNAL,
WESTERN ZONE BENCH, AT PUNE
INTERLOCUTORY APPLICATION NO. 06/2024
IN
ORIGINAL APPLICATION NO. 22/2023

Mr. Amol Abhimanyu Shinde ..... Applicant
V/s
Maharashtra Pollution Control Board & Ors.. .... Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1,
MAHARASHTRA POLLUTION CONTROL BOARD TO THE
INTERLOCUTORY  APPLICATION FILED BY THE
APPLICANT

I, Ravindra Andhale , Aged : 56 Adult, Occupation-Service, the
Regional Officer of the Maharashtra Pollution Control Board at Pune,
having office address at 3" Floor, J og Center, Wakdewadi, Pune-411

003, do hereby solemnly affirm and state as under:

1. I say that I am the Regional Officer of Respondent No.! i.e.
Maharashtra Pollution Control Board and am authorised 1o
affirm the present reply affidavit. I have examined the relevant
records available in my office in respect of the above matter and
am affirming the present Reply Affidavit based on the same.
Nothing in the present Reply Affidavit may be deemed to be an
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admission of any of the contents of the above-captioned
Application. Nothing in the above-captioned Application may be

deemed to have been admitted for mere want of specific denial.

. I have perused the papers and granted the consent in the official

capacity and as such there is no reason for the Applicant to
implead my name in the personal capacity. Applicant needs to
strictly prove his motive in making me Respondent by name,

when an official has acted in an official capacity.

. I say & submit that all the issues related to MPCB have already

responded by the Respondent-MPCB in its affidavits. My
humble submission is that there is no need to personally implead
me in my official capacity. The entire processing of the Consent
application is online and the said consent was granted by

following due procedure.

. I'say and submit that the Annexures to the IA are mere] y annexed

without any reference to them whatsoever in the JA and thus not

attributing any relevance as to why they have been annexed.

. I'say and submit that there are no specific personal allegations

against me, to whom this IA has been preferred to implead me as

a Respondent.

. I'say and submit that both the Project Proponent units fall in the

Red Category and there is no siting criteria for non erection of

Milk industry since ETP is in place.
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. I say and submit that earlier on 16/03/2023 the Officials of the
Respondent Board at Pune have carried out a site visit and as
mentioned in the reply affidavit dated 15/05/2023, had issued
proposed directions to the Project Proponents-Respondent Nos.8
& 9 and had given them opportunity of personal hearing on
09/05/2023. Thereafter on 12/05/2023, the Respondent Board
has issued Interim Directions to the Project Proponents-
Respondent Nos.8 & 9 and directed them to strictly comply with
the same and also directed to submit Bank Guarantees as
mentioned in the said reply, to ensure compliance of the said

directions.

. I say and submit that as per the directions of this Hon’ble
Tribunal (WZ), the Respondent - MPC Board has also assessed
Environment Compensation against the Project Proponents-
Respondent Nos.8 & 9 as mentioned in the Additional A ffidavit
filed by the Respondent-Board dated 30/08/2023.

. I say and submit that both the Project Proponents -Respondent
Nos.8 M/s.Akash Dairy Farm & Respondent No.9-M/s.Rheansh
Foods have paid penal charges of Rs.4,95,000/ and Rs.1 ,26,739/-
respectively on 05/08/2023 on the basis of MPCB’s circular
dated 12/07/2022, subsequent to which Consent to Operate has
been granted. Thus there is no abuse of process of law by the

Respondent-Board, as alleged by the Applicant.
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10.I say that in my official capacity being a Regional Officer,
MPCB, Pune, I have issued Consent to Operate to both the

Project Proponents-Respondent Nos.8 & 9, therefore, my name

impleaded by the Applicant is uncalled since the EDC has been
calculated, penal charges have been imposed and the Consent to
Operate been granted after verifying the compliances made by
the Project Proponents. Hereto annexed and marked Annexure-
A collectively are the penal charges imposed along with consent

to operate granted to the Project Proponents.

11.In view of the aforesaid, it is most humbly submitted that the

above-captioned Application filed by the Applicant above-

named deserves to be rejected.

A
.3 day of March, 2024 at Pune

DEPONENT

(Ravindra Andhale)
Regional Officer-Pune

SEPORE ME
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~-MAHARASHTRA POLLUTION CONTROL BOARD

: Tel 020 - 25811627 ——— Jog Center, 3rd floor,
Fax: 020 -25811029 OO SR Mumbai Pune Road,
Website: http://mpcb.gov.in i‘_f‘—ﬁ Wakdewadi, Pune -
il: i | 4 03.
Fm_ il: ropune@mpch.gov.in 74 110
-«u;'u"%‘.‘:;./
YENT 0‘:< ED/S.S.l (087) Date: 16/11/2023
--.__...-aEN +=" .No:- Formatl.0/RO/UAN

No.0000169384/C0/2311001184

To,

M/s. Akash Dairy Farm

Gat no- 123/ 2A, Manchar City
Tal:- Ambegaon, Dist:- Pune

Lifestyle for %

Environment Sobpilbadin

Your Service is Our Duty

Sub: Grant of Renewal of Con imder Ftategory

Ref: Board’s granted consent to operatelm_dé@fﬁb'ér
ROP/E-26/CC/UB/PUNE/141/10 Dated 29.09.2010

Your application No.MPCB-CONSENT-0000169384 Dated 27.04.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, II, lll & IV annexed to this order:

1. The consent to operate is granted for a period up to 30/11/2025

2. The capital investment of the project is Rs.1.47 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Maximum

Product Quantity

Products
1 |Milk Pouch and lose processed milk 600000 Ltr/M
2 |Shrikhand 700 Kg/M
3 |Ghee 500 Kg/M
4 |[Lassi 300 Kg/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Permitted (in

Description CMD) Standards to Disposal Path
1, [Trade effluent 25 As per Schedule-1|On land for gardening
2. |Domestic effluent 1 As per Schedule-I|Soaked in soak pit

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06

pm) /QMS.PO6_F02/00 Page 1 of 9
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1 1 Hot water generator

As per Schedule -Il §/ A<

2 1 DG Set

As per Schedule -If§:

Non-Hazardous Wastes:

NA

s
T
Vi te

o

Collection, Segregation, Storage, Transportation, Treatment and Disposal of

hazardous waste:

Category No./ Type

35.3 Chemical sludge from waste
water treatment

Quantity UoM Treatment Disposal

Kg/M| Mannure [Mannure

8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.

ac
ed
od
e2
49
al
a6
bf

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.
1 75000.00 |TXN2304003970

21f47c
dbe27
3280ac
cb085e
2¢c7051
aa682f
fgl9e6l
8dcbl0

Date
27/04/2023

Signed by: Shri. Ravind
Regional Officer :
For and on behalf of,

i‘i*ie

g

Mahara$hitea Pollition Control Board
ropune@%r?.%g 2O
2023-11-16 1

i

4124 1ST

Transaction Type
Online Payment

2 150000.00 |TXN2307002524

05/08/2023

Online Payment

3 495000.00 [TXN2307002526

05/08/2023

Online Payment

Copy to:
1. Sub-Regional Officer, MPCB, Pune Il

2. Chief Accounts Officer, MPCB,Sion, Mumbai

They are directed to ensure the compliance of the consent conditions.

~
X

4
#5

&

S

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for

=
€ J
)
v

e
“:.f\:
\

M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06

pm) /QMS.PO6_F02/00

Page 2 of 9
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pm) /QMS.PO6_F02/00

SCHEDULE-I
Term conditions fi omplian f Wat ollution Contr

As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 30.00 CMD consisting of Primary (Collection tank,
Neutralization tank, Equalization tank, Flash mixer, Primary Clarifier/Primary
Settling Tank), Secondary (Activated sludge process), Tertiary (Pressure sand
filter, Activated carbon filter), Sludge treatment (Sludge drying bed) for the
treatment of 25 CMD of trade effluent.

Bl The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Limiting concentration not to exceed in mg/l,

Sr.No Parameters except for pH

(1) (pH 6.0 -8.5
(2) [BOD (3 days 27°C) 30
(3) |COD 250
(4) |TSS 100
(5) |Oil & Grease 10
(6) |TDS 2100
(7) |Sulphate 1000
(8) |Chloride 600

Cl The treated effluent shall be recycled for secondary purposes to the ma'f?l}—ﬁ;“
ise’

extent and remaining shall be discharged on land for gardening wit /Pr

)

2/‘

after confirming above standards. In no case, effluent shall find its. waysfor . ~
gardening / outside factory premises. f N Wi e, ,f*:
HE" WA e .;i,; i
Al As per your application, you have provided Sewage Treatment Plant of designed Z,’!' \,
capacity 1.5 CMD for the treatment of 1 CMD of sewage. 3 oL I ey
Bl The Applicant shall operate the sewage treatment system to treat thy ,s K
as to achieve the following standards. a “ .
Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 100
C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.
The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.
M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06 Banecliaho
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.‘: : . h"’:
R P 4
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1

4, The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control 0
Pollution) Act, 1974 and as amended, by installing water meters and other provisi
as contained in the said act: P! (K

Sr. No. Purpose for water consumed e LGt
(CMD)
1 Industrial Cooling, spraying in mine pits 0.00 '
*|or boiler feed '
2. |Domestic purpose 1.50 ¢
3 Processing whereby water gets polluted 30.00
' & pollutants are easily biodegradable '
Processing whereby water gets polluted
4, |& pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06 ——

pm) /QMS.PO6_F02/00
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e

2.
3.

4,

s. Akas
pm) /QMS.P

SCHEDULE-II
Ter nditions for complian f Air tion

As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

APC System Stack
Source provided/prop Height(in
osed mtr)

ntrol:

Sulphur
Content(in %)

Type of

Fuel Pollutant Standard

J / Stack Briquettes
/’ 1 ng::':tg: Cyclone type 10.00 25 TPM Mll?\lom:*
9 Dust Collector Kg/Day 9
Acoustic
1 | DGSet | Enclosure 5.00 HLSt3|-|2r5 1 502 .
Stack

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

Page 5 of 9

ry
06_F02/00
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SCHEDULE-I!I
Details of Bank Guarantees:

Consent _ :
(C2E/ Amtof BG Submission Compliance Validity
C20 Imposed Period EUIpoSE oL BG Period
/C2R)

Y
No

Compliance of Foersc N
this consent Continuous | 31.12.2025 | -
conditions S I

by

Renewal of
Consent

Regional Officer at the respective Regional Office within 15 days from the date of’
issue of Consent.

BG Forfeiture History

Consent Amc;.'cr;r Ll Submission Purpose

Amount of Reason of
BG BG
Forfeiture Forfeiture

Srno. (~>F/c20/C2R) Period of BG

imposed

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG. Amount of BG Returned
NA

The above Bank Guarantee(s) shall be submitted by the applicant in favour oF' :"'t

M7s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06 Page 6 of 9
pm) /QMS.PO6_F02/00
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SCHEDULE-IV
. General Conditions:
15 The Energy source for lighting purpose shall preferably be LED based

shall harvest rainwater from roof tops of the buildings and storm water drains to
ge the ground water and utilize the same for different industrial applications within

itions for D.G. Set
Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion-loss

34
¢

——

exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The:measuremeni

7

ghstic” 4 A N\
ggb 'C .i'g/,“"\}',ff
o a By Vi

of insertion loss will be done at different points at 0.5 meters from ac
enclosure/room and then average. ’
Yy’ T4 V/grp

¢) Industry should make efforts to bring down noise level due to DG s "ﬁiutm - fridus
premises, within ambient noise requirements by proper sitting and tﬁ”pgrol ‘5}%‘3

i
1

or for meeting the ambient noise standards, whichever is on higher side, A-suitable ™ \\
n&? \

€S,

d) Installation of DG Set must be strictly in compliance with recommen‘t\'
manufacturer. \\{9 ~

e) A proper routine and preventive maintenance procedure for DG set shou g tfén__d b
followed in consultation with the DG manufacturer which would help to prew 1€ naise
levels of DG set from deteriorating with use. '

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.
h) The applicant shall comply with the notification of MOEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

—

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof,

M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06
pm) /QMS.PO6_F02/00

3\ yiie
\

Tra ¥ \
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4
Spbafusts,’,

| 0

Page 7 of 9
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14,

15,

16.

17.
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You shall operate OCEMS installed for source emission round 'O’ clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions a

ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by
party NABL Accredited agency once in year and submit report to Sub Regional Officer:

You shall ensure collection, and segregation of BMW regularly to treat and dispose Offfit!
48 hrs from generation. 4 (8

Whenever due to any accident or other unforeseen act or even, such emissions occ
apprehended to occur in excess of standards laid down, such information shall be: fort
Reported to Board, concerned Police Station, office of Directorate of Health: 'Serw
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during their
visit to th_g\applicant.

f =

PEE

24.

25,

26.

27.

M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06
pm) /QMS.PO6_F02/00

mfermgwatmanhol S, shall be provided at the end of the collection system with arrangement
\ for.. mea‘iunﬂg)t’& ow; No effluent shall be admltted in the plpeslsewers downstream of the

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

Page 8 of 9
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28. The applicant shall bring minimum 33% of the available open land under green coverage/
- plantation. The applicant shall submit a yearly statement by 30th September every year on

¢ - available open plot area, number of trees surviving as on 31st March of the year and
 , _{number of trees planted by September end.

_ 29".:_-'-'{h>e Board reserves its rights to review plans, specifications or other data relating to plant

* " .setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
nditions.

The firm shall submit to this office, the 30th day of September every year, the Environment
77.Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
~ the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

31. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

34. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof. : "

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in). ' ’

36. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year '

38. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016, Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

R

This certificate is digitally & electronically-signegs —=-.

18 L --,‘-‘.\\Qfx

V2%

M/s. Akash Dairy Farm/CO/UAN No.MPCB-CONSENT-0000169384/Indus-1d.208443 (16-11-2023 02:41:06 Page 9 of
pm) /QMS.PO6_F02/00 age 9 of 9




753 Annexure A Colly

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 020 - 25811627 e s Jog Center, 3rd floor,
Faxy 020 -25811029 i, D Mumbai Pune Road,

site: http://mpcb.gov.in i Wakdewadi, Pune - 411003.
ail: ropune@mpch.gov.in “‘}
S | /4

TREDIS.S.I (R16) Date: 26/12/2023
No:- Formatl.0/RO/UAN
No0.0000169388/C0/2312002393

b o ULIFE %;f

M/s. Rheansh Foods. , \
Gat No- 123/2/A, Pimpalgaon Road, A/P Manchar. : : X\ d Lifestle for

a L - Environment e ke
Tal- Ambegaon, Dist- Pune-03. Uﬂ- o RSN

Sub: Grant of Consent to Operate lmder qu}g’ﬂl

ory
Ref:  Your application for grant of\\:é?;sent to’s o6 number MPCB-
CONSENT-0000169388. NENT

Your application No.MPCB-CONSENT—0000169388"Dated 27._04.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, II, lll & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/01/2025

2. The capital investment of the project is Rs.3.34 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Maximum
Product Quantity
Products
1 |Flavoured milk processing 120000 Ltr/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

3:; Description Pengﬁtg;f (i Standards to Disposal Path
1. |Trade effluent 8 As per Schedule-1{On land for gardening
2. |Domestic effluent 1.5 As per Schedule-l|{Soaked in soak pit

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack/ Number of Standards to be

source Stack achieved
1 5-1 Boiler 1 As per Schedule -l

6. Non-Hazardous Wastes:

M/s. Rheansh Foods/CO/UAN No.MPCB-CONSENT-0000169388/Indus-1d.192198 (26-12-2023 03:46:46 pm)

/QMS.PO6_F02/00 Page 1 of 7
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Sr No Type of Waste Quantity | UoM Treatment Disposal

NA A
7. Conditions under Hazardous & Other Wastes (M & T M) Rules 207 Q/(r‘
Collection, Segregation, Storage, Transportation, Treatment and Disbﬁﬂl-éif‘\\-
hazardous waste: I R

water treatment

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. This consent is issued without any prejudice to the decision regarding the outcome of
the Hon'ble NGT matter.

11. The applicant shall make an application for renewal of consent 60 days prior to date of

/ﬂpiq-\the consent. (Operate/Renewal)
~
/| o '

427d£580
£29bdc6l
c1330dbt
calebla’7
13a0£30d
a7599%e91 4
4096663q| ropune@

D93ECabB| 2023-12-26157:04 1ST

PAF]

“Received
Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
| 75000.00 |TXN2304003993 27/04/2023|0nline Payment
2 126739.00 |TXN2308001000 05/08/2023|Online Payment

Copy to:

1. Sub-Regional Officer, MPCB, Pune Il
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. Al As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 10.00 CMD consisting of Primary (Collection tank,
Neutralization tank, Equalization tank, Flash mixer, Primary Clarifier/Primary
Settling Tank), Secondary (Activated sludge process), Tertiary (Pressure sand
filter, Activated carbon filter), Sludge treatment (Sludge drying bed) for the
treatment of 8 CMD of trade effluent.

Consent fee of -

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:
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imiti tion not to exceed in mg/l,
Sr.No Parameters Limiting concentratio g

except for pH

(1) |pH 6.0 -8.5

(2) |BOD (3 days 27°C) 30

(3) |CoD 250

(4) |TSS 100

(5) |0il & Grease 10

(6) |TDS 2100

(7) |Sulphate 1000

(8) |Chloride 600

C] The treated effluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way for
gardening / outside factory premises.

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 1.5 CMD of sewage.

Bl The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards. 1 Ny

Sr.No Parameters Standards (mg/l}
1 Suspended Solids Not to exceed 50, :

2 BOD 3 days 27°C Not to exceed 30
3 CcOoD - Not to exceed 100

Cl The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act: ZWO T
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Industrial Cooling, spraying in mine pits
L |or boiler feed 0.00 0/\

2. |Domestic purpose 2.00 ;'2'7:'::\‘
3 Processing whereby water gets polluted 10.00 oA \ "% !
" |& pollutants are easily biodegradable ' \ 5 \‘"‘;‘S

Processing whereby water gets polluted Nt -N
4. |& pollutants are not easily 0.00 NP

biodegradable and are toxic \‘\
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
~ Terms & conditions for complian f Air Pollution Control:

APC System Stack
Sotirce provided/prop Height(in
osed mtr)

Dust collector
with bag filter
followed by
stack

Type of Sulphur

Fuel  Content(in %) :Poh‘utant Standard

2. The Appllcant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-IHI
Details of Bank Guarantees:

Consent

(C2E/ Amtof BG Submission Compliance Validity
SHIposSollG Period Date

Sr.
No

C20 Imposed Period
/C2R)

L CHREETEES Compliance of
o ¥ erate 25000 | Within 15 days| Consentthis | Continuous | 31.07.2025
Pe Condition

Operation &
Maintenance of
pollution control

systems

o |Consentto | 55500 | within 15 days Continuous | 31.07.2025

Operate

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

BG Forfeiture History
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Amount of S Amount of Reason of
BG

Submission Purpose
Period of BG

Consent

B
{(C2E/C20/C2R) G G

Forfeiture Forfeiture

Srno.
imposed

LA NA
e BG Return details
B Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

SCHEDULE-IV

H A General Conditions:

The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A)‘insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable -
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05. 2002 and its

amendments regarding noise limit for generator sets run with diesel:”

4. The applicant shall maintain good housekeeping. /"-5”“.,/_:"’ _, ¢ \ ‘_\

5. The non-hazardous solid waste arising in the factory premises, sweeﬁmgs etc be dlsﬁbsed”"" '-‘
of scientifically so as not to cause any nuisance / pollution. T'hé apphcanb*sﬁall’@l?k
t

“_ §

—

necessary permissions from civic authorities for disposal of solid! \Waste., 0 9 e )3

6. The applicant shall not change or alter the quantity, quality, the rxateapf dlschar e{ﬁ(
temperature or the mode of the effluent/emissions or hazard0us “Wastes “or- contrgl //
equipments provided for without previous written permission of the Board. The md’"stry wi
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

S
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10. The industry shall achieve the National Ambient Air Quality standards prescri

11. This consent should not be construed as exemption from obtaining necegs
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts aff irg'ff‘ q:\’*\
its expected life as defined by manufacturer so as to ensure the compliance a’r&sr« o\
and safety of the operation thereof. "’rﬁ‘d

13. You shall operate OCEMS installed for source emission round '0' clock and transmit daﬁ'&“'

online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissiofis.and -

ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third™

party NABL Accredited agency once in year and submit report to Sub Regional Officer.

14. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

due to any accident or other unforeseen act or even, such emissions occur or is
occur in excess of standards laid down, such information shall be forthwith
rd, concerned Police Station, office of Directorate of Health Services,
losives, Inspectorate of Factories and Local Body. In case of failure of
n<|pments the production process connected to it shall be stopped.

[ e . Y

_, G oA
( %6,-. .'.The M@t Egﬂ provide an alternate electric power source sufficient to operate all
| 3¢ 'pOlIutlmAcOhl&r ¢ lities installed to maintain compliance with the terms and conditions of
‘ e absence, the applicant shall stop, reduce or otherwise, control
roductlon t a@ é by terms and conditions of this consent.

‘17 The mdustry shdﬁ recycle/reprocess/reuse/recover Hazardous Waste as per the provision
~..contain in the’ ‘Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filing and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

18. An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

19. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

20. Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

~ 23. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

24, You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.
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26. The Board reserves its rights to review plans, specifications or other data relating to plant
“setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent

conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
th.tL1 unit or establish any treatment and disposal system or an extension or addition thereto

The applicant shall install a separate meter showing the consumption of energy for
peration of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

31. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary). ;

33. The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

34. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

36. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA. P
37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2(}156’3,&0 fMedical N
Waste Management Rules,2016 and submit the Annual Returns as per Rulg-6(5)6:20(2) of . |\
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding ye?’f/m Form-IV by’
30th June of every year 5 [0 % S Y N
38. You should comply with the Hazardous and Other Wastes (M & TM) Ruldsjfidl@f,'fBi'o Medicalie | |
Waste Management Rules,2016 and submit the Annual Returns as penfﬁj;ﬁé__ﬁ(s‘) &20(2p0f [ -
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding: y&ar. in E’bf’mlvﬁy// /

30th June of every year b N/
s %
V7 -
This certificate is digitally & electronically signed.
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